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nomy % Nagaland, Under the 1960
agreement, if anything else is required to
be done by the Government of India,
when peace s restored fully and when
the underground is liquidated or has sur-
rendered, I think that is the time when
thought can be given to those other mat-
ters. In the meantime, as 1 said, if any
citizen wants to make any suggestion
either in respect of the governance of
Nagaland or any other matter, he is quite
weicome. But those who have taken to
arms and seek to destroy the peace in
Naugaland—we will not entertain them at
these discussions.

SHRI SAMAR GUHA: As it 1s known
to everybody, Mr. Phizo and Mr. Lal
Denga were the leaders of Nagas and
Mizo rebels respectively and China and
Pukistan wese the two countries giving
them arms and training ¥ want to know
from the Government whether after the
interrogation of the people who have sur-
rendered the Government has come to
any conclusion regarding the attitude of
China and Pakistan towards the problems
of Nagas and the Mizo rebels and whe-
ther there is also any change in the at-
titide of Mr. Phizo and Mr 1%l Denga
about their activities which so long they
have indulged in regard to the Nagas and
the Mizo rebels respectively.

SHRI K. C. PANT: The Housc hnows
that both the underground Nagas and the
Mizos, particularly, the Mizos had a base
in the crtwhile East Pakistan, that s,
Bangla Desh now and also groups have
been going to China for getting training
and arms. So, it 18 obvious that Pakistan
and China have had links with these
underground elements.

1 am not aware of any change in the
attitude of Mr. Phizo or Mr Lal Denga. .
(Interruptions) But, obviously, the capa-
city of Pakistan to create trouble now there
is greatly reduced. ..(Interrruptions) In
apite of that, my friend would readily
appreciate that with the emergence of
Bangla Desh, their capacity is ver; ruch
reduced.

Mbotion
1145 hrs.

RE: ADJOURNMENT MO11JNS

MR. SPEAKER: Shri 1. K Guyral to
make a statement. .

SHRI SAMAR GUHA (Contai): What
about the adjournment motion?

MR. SPEAKER: It is for the decision
of the Business Advisory Committee
and the House. I have not entertvined
any motion.

SHRI H. N. MUKERJEE (Calcutta—
North-East): The House has got the right,
How does the Business Advisory Commit-
tee come into the picture so far as the
admissibility or otherwise of an adjourn-
ment motion is concerned?

PROF MADHU DANDAVATE (Ra-
japur). I want to mention a rule regard-
ing Adjournment Motion.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What can the Business Advi-
sory Committee say n cases like this
where the Central Government has re-
duced the wheat quota of UP from 45,000
tonnes to 20.000 tonnes?

MR. SPEAKER: I request all of you
to sit down. When this matter came up
it was agreed that these extra three days
will be taken up on specific matters. You
could very well have provided that we
could take up many things. You decided
that no routine motions and no questions
will be taken up. If you wanted that
many things may come in, you could have
said it

it frre WA (var) - wre WAy
" &1 fagre w1 v g 1 39 & e fgre
1 wrer fawar wifed an fage ¥
NI ERTET AT gWT ¥ (ewaw)

SHRI H. N. MUKERJEE: We are con-
cerned with the dignity of the House and
you have pot the authority as you repre-
sent the Honse,
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MR, SPEAKER:; Mr. Mukerjee, I don't
come into the picture, In regard to these
Motions, Members say, it is a matter of
urgent public importance, a matter of
recent occurrence, ete. Now, the first
one is from Mr. Samar Guha and the
second one from Mr. Dandavate. It says,
faflure of the Government regarding take-
over. They are in the form of censure
motions. Shri Vajpayee's is the third cne

' and the fourth one 18 from Shri Iyotirmoy
Bosu, Even if otherwise taken on merits,
they dont come in as Adjouinment
Motions.

SHRI H, N. MUKERIEE: You are
within your right to allow an adjournment
motion, That is a different matter. But
you began by saying that on account of
some, miserable, decision arrived at by
the Business Advisory Committee we arc
precluded from discussing it here. What
I want to submit is that the property of
the House, the conventions and the dignity
of the House are to be ohserved and to be
upheld by the Chair.

MR. SPEAKER: How to uphold it?

SHRI H. N. MUKERJEE: Why should
the Speaker make a statement . rc-
gard to what amounts to depriving the
House of a certain right which is inherent
in itself by reference to what is supposed
to have transpired in a Committee of the
fAlouse which operates there and which
was not reported to the House for confir-
mation?

MR. SPEAKER: Mr. Mulherjee, this
decision was brought before the House. A
sote was takea ou it and the House unani-
wmously adopted it, ‘There was not a single
dissentient vote. This is the decision of
the Business Advisory Committee and I
really wonder at  your innocence, Mr.
Vajpayee You were a party to it.

st arw fagrt wwdd Wi o
TAfaYz Wt w7 wwar & fr o WY
T EV AT & | AT v e faeely
MY @ A W W AT 9w &
w™ W g WK e grew A deer
forar & w ook sy mft el |

o T g T &S ; grew hduwr fear
§ o grog aod Iw dad Wy wow W@
wwar 31

MR. SPEAKER: You should have anti-
cipated it in the Business Advisory Com-
mitice. For these three days, this iz the
normal schedule of the programme of
the House. Later on, they were just added
for discussion on specific matters, like
planning etc. You also made some eug-

gestions. I am not going to argue amy
more with you. 1 have explained to you
the position.

SHRI INDRANT GUPTA (Alipore):
As a Member of the Business Advisory
Committee, if my memory does not fail
me, | wish to point out that the wnderstand.
ing was that during the last three days,
there should be no motion under Rule 193
or 184 or no question hour, In spite of
that, you allowed a Short Notice Question

MR. SPEAKER:
House.

Tt was put to the

st wg fmud . wfavam s,
ax oY mgfa @1 A W aw
R weATa ¥ amifeE, A o
gwrx 21 sA% wTr w1f Flg
gar & fasiy gar @ sav wmedor &
TV A, gW F a7 o gAY ww
& arv ¥ )

SHRI INDKASIT GUPTA: Anyway,
there was no  Calling Attention Notice.
Whether all Mecmhers will agree with me
or not, that was what we have decided in
order to enable us to huve a full-dress
debate on plasning. But you cannot rule
out the possibility of un adjournment
motion.

MR. SPEAKER: You can see the pro-
ceedings.

SHRI MADHU LIMAYE: These are

priority  motions--adjournment motion,
no-confidence motion and privilege motion.
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PROF. MADHMU DANDAVATE: Sir,
rogarding the procedure I want to bring
to yowr motico the following. According
to Rule 60 of the Rules of Procedure and
Conduct of Business in Lok Sabha it has
been stated as follows:—

“Provided that whete the Speaker has
refused his conseat under rule 56 or is
of opinion that the matter proposed to
be discussed is not in order, he may, if
he thinks it necessary, read the notice of
motion and state the reasons for re-
fusing consent or holding the motion as
being not in order.”

How can the adjournment motion not be
admutted? You should give the reason for
not admitting it. What are the reasons for
it? Let me make a submission. The Par-
liament session will be over tomorrow.
Some of us were very much worried that
there are certain important and urgent
problems which we wamt to raise

The situation to-day is that in the entire
West Coast there 1s no railway. At the
same timec the steamer service is  also
suspended. After the rainy scason, from
ist of September, the Konkan Steamer
Service should have been started That
15 an obligation. They have not done that.
The Chowpule Steamer Company has
not done it. This is creating a grave
hardship to the passengers We should not
be debarred from raising this in Parlia-
ment, They go on increasing the fares
even How to preveat them from domng
it? This is a fatlure, I say, How can
your say that this failure is not a subject
matter for an adjournment motion?

MR. SPEAKER He is not adding any-
thing to my knowledge. This motion is a
censure motion. It is not an adjournment
motion. It always takes into consideration
matters of urgent public importance of re-
cent occurrence. He says that it is failure
of the Government. Then, why should he
not table it as n cenmsure motion?

it wg fond : oo T A W
waw ¥ 1 w26 AT W Poerd Al
FR U0 T qAFET 9T § R
4]

Motion

MR. SPEAKER. He is always trying
to argue with the Chair. I am not accept-
ing it

PROF. MADHU DANDAVATE: Yes-
terday, you directed the Food Minister
w make a “tatement (Inierrupnions)

MR. SPEAKER' So many Members
are speaking togother. 1 am not taking
notice of any Member. So many of them
arc speaking. Let them rest assured that
T am not going to take noticc of anyone.
I'hey are spesking stmultancousty

I am not allowing any hon Member.
Let them please st down Unless they
sit down, I am not going to make any
vbscrvations from my swle.

I have not aliowed any Member, Un-
less they sit down, I am not going to get
up.

I have not called Shri B. V. Naik Let
him sit down Not a word that he says
will go on record

Now, so far as the first motion 15 con-
cerned, though 1t iv not admissible, I shatl
ish the Minister to make a statement

So far as Prof Dandavate’s motion is
concerned, though st is not admissible, I
shall ask the hon Anister to make a
“t'itement.

So far a~ Shri  Vajpayee's motion is
concerned, it 15 not admissible, but I shall
ash the hon Mimster to make a state-
ment

So faur av Shri Jyotumoy
motion 15 concerned, Government
alrcady made a statement.

Bosu's
have

SHRI IYOTIRMOY BOSU (Dia-
mond Harbour): This morning, it is a
different news altogether.

MR. SPEAKER: The hon
concerned willl make
al] these matters.

Ministers
the statement on
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{Mr. Speaker]

3t frg o qeew w § fr X
TRNR T AT | q A W dvaw
¥ xafay & grow ¥ &1 war g
W faen At e e g Frard
qT At STt

12.00 hrs. "

SHRI SAMAR GUHA (Contsi): On a
point of order, ‘

SHRI S. M. BANERJEE (Kanpur): On
a point of order on the business of the
House.

MR. SPEAKER: Which business?

SHRI S. M. RANERJEE: What we e
discussing now.

MR. SPEAKER: What are we discuss-
ing now? 1 have already given my
ruling. There is no business before the
House just now.

SHRI $. M. BANERJFLE: I am on the
adjournment motion given to you.

MR. SPEAKER:
ruling.

SHRI S. M. BANERJEE: You have
while pronouncing @ judgment said that
because Shri Vajpayee's motion re-
ferred to non-supply of the quota of
wheat to UP and because there is refer-
ence to failure of Government, you are
wreating it as a censure motion and not
as an adjournment motion. You are
iaymmg down something new. In the
history of this Parliament, adjournment
motions admitted up to now have always
been based on failre of the Govern-
ment.

MR. SPEAKER: It should be in the
shape of an adjournment motion.

SHRI S. M. BANERJEE: If I cannot
prove that adjournment motion did not
include failure on the part of Govern-
ment, T will resign my seat in Parlizment.

SHRI DINEN BHATTACHARYYA:
{Serampore): Do not resign; then they
will hold n bye-election,

I have given my

SHRI §. M, BANERJEE: ‘You say that
becanse it Is to discuss the failure of the
Government, it s not an  sdjournsment
motion. (Interruptions)

SHRI S. M. BANERJEE: Kindly hear
me. You in your wisdom have sald that
because Shri Vapayee’s motion-is  sbout
the non-supply of the quota of wheat
to UP aud there failure of the Govern-
ment is mentioned, i is a censure motion
and not an adjournment motion. This
is a dangerous thing.

MR. SPEAKER: Which one are you
referring to? Shri Vajpayce did not say
it,

SHRI S. M. BANERJBE: There are
two. ‘Failure of the Government’ is the

proper term to use for an adjournment
motion. Your ruling will be quoted in
Future.

MR. SPEAKER: There are certain ways
of putling, in an adjouinment motion, a
censure motion, a no-confidence motion
«nd 30 on. An adjournment motion
always starts  with this expression. To
discuss a matter of urgent public import-
ance of recent occurrence etc, and then
you add ‘for its failure to do this and
that. May 1 expect that vou will hindly
do this in future? After all, it should be
in the shape of an adjournment motion.
By merely shouting, you cannot get hoid
of me.

SHRI SAMAR GUMHA: Sir, | was try-
ing to draw your uttention on a point of
order.

MR. SPEAKER: Yes.

SHRI SAMAR GUHA: Sir, the point
is this. That motion stands in my name.
You said that because I have started it
with the word ‘failure, thercfors, it is
taatamount to a censure motion. I want
to know from you whether it is not & fact
that an Adjournment Motion is also a
censure motion. {(Interruptions) But the
difference  between an  Adjournment
Motion and s censure motion Is this, ¥
an Adjournment Motion is carried the
Governiment is not oblized to resign, {In-
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terruptions) Nov necessarily, But if a no-
confidenge motion is passed, then the
Government ig bound to resign. But you
said that I started the motion with the
word “failure”. I do not know what is
the difference when the word ‘failuie’
oceurs  at the beginfling  and when the
word ‘failure’ occurs  at the end I
think it does not make any difference. It
was also a censure motioa, but because of
that, you did not allow jt. This distinc-
tion, I submit, cannot be valid and if you
proceed on that basis, I submit that it will
be a bad precedent,

MR. SPEAKER: I do not think you
have added to my knowledge. I do not
deny it, that an Adjournment Metion
also a censure motion But it should be
in the proper shape, and then the matter
19 discussed and then the Minister gives a
reply.

SHRI S, M. BANERJEE. The rules
speak only of Adjournment Motion or
no-confidence motion; not of any censure
motion.

MR. SPEAKER: Then I will not accept
any censure motion. If it 11 a censure
motion you inust stait it as an Adjourn-
ment Motion

PO

12.07 bss.
RE. QUESTION OF PRIVILEGE

NON-CIRCULATION OF ANSWERS 10 TWO
QuEsTIONS IO PrEss CORRFSFONDE NIS

MR. SPEAKER: Mr. Madhu Limaye,
I had sent your privilege motion to the
Minister and he wants to make a
statement,

Ut wy faerls (wiwr) : el e
TEN A9 T FE; WY R WA
firitarfasre qoaw wrde w73 Hfaw
W it 97 %1 o g 98 d AR
wrr et Frofg §ifao ) aqT & AR
aw ad wt wrfgd
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ot ug fe@ W % ag aga A
werd &1 a§ 3 ) oy I A avi ?
ua o feafe &, 95 So 1 weT &
AR @y Af ) W agrm wae
g1 A ¥ ™ W WA ool AT 8, qT
&ifao

st WpiTw W AWM (WAL -
qegel WEYRY, qE UATEt 97 Ay

it wg fend T fafahg WA
T 97 g g7

SHRI BHAGWAT JHA AZAD: Do
they want 1o scuttle the whole Plan
discussion, for which we have extended
this sesmon? Why should they do it
Like that? What 15 this? We wamt the
Plan discussion; not all these things all
these hours

MR. SPEAKER. Mr. Asad, he <ent it
to me in the shape of a privilege motion,
but I did not consent to 1t J semt 1t
for the Minister's reply And even now
what he wants to say will not be treated
as a matter of privilege, but he will say
something and the Minister wil reply to
that, and then, after that, T will consider
what shape it takes.

FrT ARgE 45 I | ¥W Jw9A
s aifm R fmag e
& ¥ drex ¥ fr frgg ¥ o gwa
7F T, Y g T A §, vt A
¥ e ¥ Y o W g W §

Then we will be on parole for abont
two months, not holiday, but parole.

ot wg foad wew wgw, @
faeg 97 ..

SHRI VASANT SATHB {(Alola):
On a point of order, in regard (o this
privilege question,

-



